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WRIT PETITION (CIVIL) Diary No(s). 48234/2024

 PRIYA MISHRA & ANR.                                Petitioner(s)

                                VERSUS

ELECTION COMMISSION OF INDIA & ANR.                Respondent(s)

 
Date : 17-10-2024 This petition was called on for hearing today.

CORAM :  HON'BLE THE CHIEF JUSTICE
         HON'BLE MR. JUSTICE J.B. PARDIWALA
         HON'BLE MR. JUSTICE MANOJ MISRA

For Petitioner(s)   Mr. Narendra Mishra, Adv.
Mr. Amarjeet Sahni, Adv.
Ms. Shreya Saurabh, Adv.
Dr. Sunil Kumar Agarwal, AOR

                   
For Respondent(s)
                    

UPON hearing the counsel the Court made the following
                              O R D E R

1 We are not inclined to entertain the Writ Petition instituted under Article 32 of

the Constitution of India.

2 The Writ Petition is accordingly dismissed.

3 Pending applications, if any, stand disposed of.

  (GULSHAN KUMAR ARORA)                     (SAROJ KUMARI GAUR)
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